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Central Administrative Tribunal
Principal Bench

0.A., 2099/99
New Delhi this the 4th day of July, 2000

Hon'ble Smt. Lakshmi Swaminathan, Member.(J)

. Al1 are working &g casual worlerg ag-ainet

®nctioned regular posts for 43 to 6 years in

t

Pirectorate Gensral, C2PF, Central 0fflcs pre::.’.lt_laa,
Lodni Road New Delh!- 03),

}}{ (By Advocate shri M.K. Bhardwaj)
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1. Jagpal Sbicma §/0 Shri Godram SharDe
2. _ Vi jay Kurzzr Sharns §/0 Sar! W.S. Shamme
3. Hohd. Alrli S/o0 She! Mbha. Abrahino

4, Jal Cband §/0 Surl Puran Hal

5. Jagdich Shernms §/0 Sar! Radhey Shyen
6. Srigsgh P.V. §o Shr! M.B. Chattukumt!
7. Bhushan Kemer S/0 Shr! C.D. Sharme

8. Shushant Eet! §/0 Shr! Rep Charsp oY
Q. Rajbeer Sizgh S/o0 Shr! Perde Rap

10. Brahm Bav Sf0 Shr! Tara Chand. |

1. 2em Rivee S/0 Shr! Ram Enmer
1z, B&bin:,i-«s:éi ‘s,'Ao shr! E,P, BB!

13. Mukeeh Kumer §/0 Shr! Amcr Singh

X, Jal Bhagwe §0 Sar! Goplchand Sherms
.15, Jal Prakes: §/0 Shri Sitas Ram

'16. Jhalak EKmmzr S/0 Shr! B.K, Malil

. C. Hanohar §/0 Shr! Lakshman

18, Bohtar Singh S/0 Shr! Gugan Ram

B, Prakssh Chander §o Shr! Jal Singh
0. Agl T.X, Yo Shri Krilighan Rutty,

21. Dheeraj Stazh S/0 Shri Kalysn Singh
2. Hahipal Stnzh §/0 Shri Roop Chand, ...Applicants,
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== Versus’

1. Union of India through
The Secretary,

Ministry of Home Affairs,
(Govt. of India),
North Block, New Delhi-110 001.

2. The Director General,
Directorate General, CRPF,
Central Office Lodhi Road,

New Delhi-03.

3. The Assistant Director {(Administration),
Central Reserve Police Force, :
Direcrorate General,

CRPF, Central Office Complex,
Lodhi Road, New Delhi-3.

4. The Assistant Director {(Personnel-3),
CRPF, Directorate General of CRPF,

CGO Complex, Lodhi Road, New Delhi-3. .. .Respondents.

(By Advocate Shri V.S.R. Krishna)
O RDER (ORAL)

Hon'ble Smt. Lakshmi Swaminathan, Member(J).

The applicants, 22 in number, have stated that as

they have worked as casual labourers with the respondents

" for a long@% period between four and half to six years and

have been disengaged w.e.f. 3.8.1999, a direction may be
issued to the respondents to regularise their services,
grant them temporary status and other benefits in terms of

the DOP&T O.M. dated 10.9.1993.

2. Shri V.S.R. Krishna, learned counsel  has
submitted that the 1issues raised in the present 0.A.,
namely, whether the DOP&T O.M, dated 10.9.1993 is
applicable to persons like the applicants who have
admittedly Jjoined service as casual labourers with the
respondents after the cut off date of 1.9.1993, as provided

in the DOP&T O.M. dated 10.9.1993, are covered or not is
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the subject matter pending before their Lordships of the
Supreme Court in SLP No. 2151/2000 (copy placed on record).
This is not disputed by Shri M.K. Bhardwaj, learned counsel
for the applicants. Learned counsel for the respondents
has, ‘therefore, submitted - that the presént O.A. may be
disposed of with a direction to the respondents that the
applicants in the present 0.A. will be entitled to the same
reliefs as would be applicable to the similarly pléced
persons in the case pending before the Hon’ble Supreme Court

in the aforesaid SLP.

3. Taking into account the facts and circumstances
of the -—case, 0.A. ié disposed of with a direction to the
reépondents to consider the case of the applicants for grant
of the benefits, as accrued to them in accordance with the
relevant rules and instrucﬁions, particularly the DOP&T O.M.
dated 10.9.1993 keeping in view the order of the Supreme
Court in the <case, referred to above when the same is
decided by fhe Apex Court. Necessary action shall be taken
promptly by the respondents on receipt of the order of the

Apex Court. No order as to costs.

Lokl Gt
(Smt. Lakshmi Swaminathan)

Member(J)

'SRD’




